
1178-79 aftd lsmJt-80 cotton leMOns (Sep.-A.ug.) was as under:-

State 

Punjab 

Haryann 

Rajuthu,n 

Gujarat 

Madhya Pradesh 

Andhra Pradesh 

Variety 

J-34 

Dcahi 

J-34 

Dohi 

J-34 

Deshi 

8-4 

L- I 47 

1007 

(price in lb. per quintal). 

19'18-79 I 97g.80. ___ ..... - .............. ----
Support A~age. S1.!pport Kapaa 
price price price price 

~55 ~83/S31 ~75 3IU/4~4 

~IO 239/247 226 ~50/366 

255 277/327 275 309/454-

210 270/325 !Z~6 264/S5i 

255 274/359 275 316/400 

210 297/368 ~~6 277/39S 

380 454/508 4 10 428/575 

300 350/358 325 375/446 

310 372 /428 335 354/433 

Varalaxmi 415 494/544- 448 SOl/5¥> 

Tamil Nadu Varalaxmj 415 462/520 44B 4-59/S.;8 
8uvin 

.upto January, 19SO • 

• "'Maximum 10 far during the current season. 
IDakucUon to states on supply of 

essential commocUtles 

1867. DR. FAROOQ ABDULLAH: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have issued 
instruction to all the States to take 
drastic action to make available to the 
people in adequate quantities and at 
reasonable prices essential commodities 
such as sugar. kerosene and diesel; 

(b) whether Government have also 
dlrected the State Governments to 
carry out raids to unearth hoarded 
stock of essential commodities and 
made them available for public con-
sumption; 

(c) it '0, the other sucgesUMs made 
in the communication; 
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(d) whether the state Governments 
have drawn attention to the failure of 
the Centre to provide sufficient allot-
ment of essential commodities to them; 
and 

(e) if so, the steps Union Govern-
ment have taken to transpod aU essen-
tial commodities to the states urgent-
ly? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The other sUlgestions include 
strict enforcement of exhibition of 
stock and price list. In extreme cases 
and in case of habitual offender. ac-
tion under the Prevention of Black-
marketing and ~tenance of Sup-
pUes of Egsential Commodities Act. 



1980 haa .lao beeJl ~. T.be 
SWe ~t have fUrther been 
reqUeSted that cJiltd,butlon of. ... 
~bo\&1d be ratiODI)iMd and impleDleJlt .. 
.ed in most e1!eetive and equitable 
basis. 

(d) and (e) Certain State Govern-
ments have drawn attention of. the 
concerned Union Ministries regarding 
short suppUes of certain essential com. 
modities aDd requested for additional 
allotments. The concerned Ministries 
are taking appropriate steps to meet 
-the request of the State Governments, 
as rar as possible, to meet the short-
ages. 

BoUDdat'7 dispute between Bauana 
and Uttar Pradesh 

1868. SHRI CHARANJI LAL 
SHARMA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the salient features of the Rtaport 
of Dikshit Committee set up by the 
Government of India in order to settle 
the boundary dispute between the 
States of Haryana ;:md uttar Pradesh; 

(b) whether said report has been 
implemented by the respective Gov-
ernments; and 

(c) if nct, the reasons therefor? 

THE MINISTER OF STATF IN 
.mE MINISTRY OF HOME AFFAIRS 
tSHRI YOGENDRA MAKWANA): 
(a) Shri Urna Shankar Dikshit. who 
had agreed to arbitrate in the boUll-
dary dispute between the states of 
Haryana and Uttar Pradesh recom-
mended the replacement of the exist-
mg inter-State boundary detennihed 
by the deep stream of the Yamuna by 
fixd boundaries specified in his Award. 
Copies of the Award were kept in the 
Parliament Library. 

(b) and (C) The Haryana and Uttar 
Pradesh (Alteration of Boundaries) 
Act, 1979 seeks to give effect to this 
Award. The Surveyor General of 
India, who has been appointed for the 
demarcation of fixed boundaries in 
1erms of the Act, is in the process of 
completing the survey operations and 

10 LS-•. 

pub~tiqn of. ma.ps Ihowina the Aut 
b~darie8. As soon as thla p1'e1iml-
nary action is completed, the 0et1~ 
Government will issUe a notidca~i ... 
specifying the date on which the pro-
v.isio'oa of the Act re1atine to transfer 
of territory from the State of Haryall8 
to the state of Uttar Pradesh an' 
vice-versa and other incidental pro-
visions ,shall take effect. 

lBcroase in Pak1s&aD's armed streUfll 
since 1971 war 

186'. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister of DE-
FENCE be pleased to state: 

(a) the extent to which Pakistan 
Army has been strengthened further 
since 1971 war between India and 
PakIstan; and 

(b) the reactiGo of the Government 
of India m this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
C. P. N. SINGH): (a) Since the 1971 
operations. Pakistan has considerably 
augmented - its milltary strength. It 
will not bi..in the public interest to 
disclose details of our information in 
this regard. 

(b ) We take iIrto account all deve-
lopments including military build-up 
in our neighbourhood, whiCh haVe a 
bearing on our security and We taken 
such measures as are considered 
necessary for maintaining full defence 
pr~paredness, at all times. 

1 870. 'IT (Pdill" i ( WI'fW) : ro 
~ ~l' ~ ~ Cfil' ~ ~ frtr: 

( ~ ) iIfl.TT 7.Jl " t ~ i1Ti 
(qe;n) it \lroft1r 'Et I ¥!4cUft ~ 11ft' 
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